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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 10041/2024 

 MEENA DEVI      .....Petitioner 

    Through: Mr. Sumit Kumar Jha, Adv. 

 

    versus 

 

 UNION OF INDIA AND ANOTHER       .....Respondents 

    Through: Major Anish Muralidhar, Army 

 CORAM: 

 HON'BLE MR. JUSTICE C. HARI SHANKAR 

 HON'BLE MR. JUSTICE OM PRAKASH SHUKLA 

ORDER (ORAL) 

%          22.12.2025 

 

C. HARI SHANKAR, J 

  

1. On the last date of hearing, we had called upon the learned 

Counsel for the petitioner to satisfy this Court as to how this writ 

petition is maintainable before this Court in view of the jurisdiction of 

the learned Armed Forces Tribunal1.  

 

2. After attempting to argue for some time, learned Counsel for 

the petitioner prays that as has been done by this Court in other cases, 

this writ petition may be transferred to the Tribunal instead of 

requiring the petitioner to reinstitute the proceedings as they have 

been pending before this Court for some time. 

 

3. Accordingly, in the interest of justice, we direct the Registry to 

                                           
1 “the Tribunal” hereinafter 
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transmit the records of this Court to the Tribunal. The Registry of the 

Tribunal would number it as a Transferred Application and the matter 

would be listed before an appropriate Bench for further consideration.  

 

4. The record of the writ petition before this Court would be 

treated as the record of the Tribunal and the proceedings would 

continue from the stage at which they are presently before this Court.  

 

5. To expedite matters further, we direct the parties to appear 

before the Tribunal on 9 January 2026. 

 

6. The writ petition stands disposed of from the record of this 

Court in the aforesaid terms.  

 

7. Needless to say, should the petitioner be aggrieved by any 

decision taken by the Tribunal, the remedies in law would remain 

reserved with the petitioner. 

 

 

C. HARI SHANKAR, J 

 

OM PRAKASH SHUKLA, J 

 DECEMBER 22, 2025/rjd 
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